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MR. CHAIRMAN : I will consider it in 
due course. That is no reason for interrupting 
like this. If you have given a motion I will 
consider it. 

 

MR. CHAIRMAN : Do not take up the 
time of the House. Mr. Harsh Deo Malaviya. 

CALLING ATTENTION TO A  MATTER 
OF URGENT PUBLIC IMPORTANCE 

Production  and distribution  of Adulterated 
Drugs and Pharmaceuticals 

SHRI HARSH DEO MALAVIYA (Uttar 
Pradesh) : I call the attention of the Minister of 
Health and Family Planning to the serious 
situation arising out of the production and 
distribution of adulterated drugs and phar-
maceuticals, particularly glucose, resulting in 
the death of a number of persons in the country 
and the steps taken by the Government to 
prevent such occurrences. 

[The Vice-Chairman (Shrimati Purabi 
Mukhopadbyay) in the Chair] 

THE MINISTER OF HEALTH AND FA-
MILY PLANNING (DR. KARAN SINGH): 
Madam Vice-Chairman, the death of 22 
persons in a Kanpur hospital as a result of 
administration of glucose injection was a grim 
tragedy. According to investigations made so 
far, the 5 per cent glucose solution is resported 
to have been manufactured by Messrs B.J. 
Pharma, Kanpur. The U. P. Government took 
immediate steps to seal the premises of the said 
firm. Two proprietors of this firm have been 
arrested, and three more persons are reported to 
be absconding. The State Drugs Controller, the 
former Assistant Drugs Controller, the Senior 
Drugs Inspector of the region and the Drugs 
Inspector, Kanpur, have been suspended. The 
Superintendent of the Hospital has been sent on 
leave pending investigations. Stocks of the 
incriminating drug with the hospital and the 
distributors have been frozen. Samples of the 
glucose solution and the glucose substance 
involved have been sent to the Central Drugs 
Laboratory, Calcutta, for test. Officers of the 
Central Drugs Standard Control Organisation 
who rushed to Kanpur have carried out 
inspection of the manufacturers of transfusion 
solution, 
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[Dr, Karan Singh] and have submitted 
their recommendations to the U.P. 
Government for cancellation or suspension  of  
manufacturing  licences   wherever 
deficiencies have been noticed. 

One case of serious side reactions resulting 
from the administration of glucose solution 
manufactured by Messrs Drug Corporation, 
Kanpur, occurred in Safdarjang Hospital. 
Samples from these batches have been taken and 
sent for tests to the Central Drugs Laboratory, 
Calcutta. As a measure of precaution the use of 
glucose solution manufactured by this Kanpur 
firm has also been suspended by the Hospital. 
Immediately after this incident all the other 
Delhi hospitals were alerted in regard to the 
use of glucose solution manufactured by any 
of the Kanpur firms. In pursuance of this, the 
stocks of glucose solution manufactured by 
such Kanpur firms have been frozen and samles 
have also been sent for analysis. In addition, 
all the States have been alerted regarding the 
use of such glucose solution, particularly the 
specific products of Messrs B.J. Pharma, 
Kanpur. 

The spurious drug racket evidently has 
wide spread ramifications. I have written to the 
State Health Ministers advising them to streng-
then their Drug Contiol Administration v.id to 
tighten enforcement procedures. This matter 
was considered by the Central Co of Health 
which met recently in Delhi and was attended 
by the Health Ministers from all States and 
Union Territories. A very serious view of the 
problem was taken and it was decided that 
concerted and co-ordinated efforts should be 
made to fight the menace of adulterated drugs 
on a national scale. The Central Government 
has placed testing and training facilities 
available with them at the disposal of the 
States. Provision has been made in the Fifth 
Plan for extending financial assistance to the 
States for the establishment of combined food 
and drug laboratories. 

Government intends to bring forward an 
amendment to the Drugs and Cosmetics Act, 
inter-alia, making the penalties for such 
adulteration activities more stringent than they 
are at present. These crimes against society 
need to be punished severely. It is also neces-
sary to create greater public awareness about 
this evil and to elicit widespread pubiic co-
operation through Citizens Councils, 
Consumer Councils etc. Hon'ble Members can 
also play 

a valuable role in  mobilizing public opinion 
in this regard. 

SHRI HARSH DEO MALAVIYA: Madam 
the tragic death of 22 persons at Kanpur be-
cause of the glucose injection has shocked the 
whole nation. We certainly very warmly com-
mend the energetic steps taken by the 
Bahuguna Ministry and the Health Minister, 
Mr. Saligram Jaiswal, against the erring 
persons, as has been detailed by the hon. 
Minister. But the Kanpur tragedy is not an 
isolated case. Cases of drug adulteration and 
deaths have been coming to us off and on. I 
will take the liberty of quoting just a few 
instances. Madam, some time ago as many as 
50 children died in Moga, Punjab, after they 
were given an adulterated drug. According to 
the doctors' report, all died of strychnine 
poisoning, a drug used to kill rats. Recently 
many deaths occurred in Tamil Nadu, Punjab 
and other parts of the country owing to 
contaminated drugs. 

Adulterated sulphadizine and enteromycin 
capsules were seized by the drug inspectors. 
According to a report there are very few drug 
inspectors in northern India. Recently the Con-
sumer Council of India made a survey and this 
survey revealed that codopyrin is spelt as codo-
pirin. This contained nothing but aspirin and 
chalk powder. Chalk creates stones in kidneys 
and aspirin alone if used causes haert trouble. 
The label, the packing and the colour of the 
aspirin are exactly similar to the packing of the 
original aspro, but the contents are only aspirin 
which causes low blood pressure. If one takes 
six tablets at a time, the heart might sink and it 
may also cause death, according to certain 
experts. Then there is another drug, analgin. But 
in the adulterated drug it is mentioned as analin. 
Here the letter 'g' is missing but it goes 
unnoticed by the purchaser. The tablet is meant 
for rheumatic pain. This is an artificial drug and 
contains only aspirin and , it is manufactured in 
Delhi and sold in the States. This is a very 
serious situation. Today in the Herald we have 
seen a report which might have been seen also 
by the honourable Minister, that the spurious 
drugs trade in Delhi as in other parts of the 
country has reached alarming proportions. The 
mushroom growth of unlicensed manufacturers 
of durgs has outwitted the slender staff of the 
Delhi Drug Controller's Office. Recently half a 
dozen such manufacturers were hauled up. But 
how many more are there is notn kown. 
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And sometimes, it is reported, clean tap water 
instead of gripe water is used. Instead of gripe 
water they are using clean tap water... 

SHRI D. D. PURI (Haryana) : Not even 
clean. 

SHRI HARSH DEO MALAVIYA : Once 
spurious drugs reach the hospital, their detection 
becomes difficult. The hospitals have no 
system except the naked eye in the case of 
liquid and crude ones. There are many other 
such reports. I will not take more time of the 
House. What I would like to point out is that 
this is a very serious situation. I very much 
appreciate what the honourable Minister has 
stated. It must be noted with regret that this 
problem, of adulterated drugs has been coming 
before us since a long time—this is not the first 
time—and there have been many instances. 
What has been done in such cases ? I would 
like to know these points : Will the honourable 
Minister consider the appointment of a high-
powered committee to go into the question of 
the entire drug industry of India ? Will he 
agree—he says more stringent punishment will 
be given—to introduce capital punishment for 
drug adulterators because this is nothing short 
of murder ? Thirdly, will the State take over 
the manufacture of all antibiotics, multi-
vitamin capsules and tablets of common use to 
ensure supply of drugs to hospitals ? Every 
batch of drugs supplied in bulk to Government 
hospitals should be tested and should be served 
only after the analysis report says that it is 
okay. This is a system which should be 
introduced. What is the system of purchasing 
drugs by the Government ? Will the 
honourable Minister agree to open a standards 
institute for drugs ? 

Then, I would also like, in this connection, 
to bring to the notice of the honourable 
Minister and of the august House something 
about the foreign drug companies in our 
country. There are about 38 foreign drug 
companies functioning in our country and they 
produce about 45 per cent of the entire drug 
production. They are generally multi-national 
companies. I am mentioning the following for 
the information of the  House. 

Recently the British Monopolies 
Commission published a report indicting a 
drug firm for over charging the national 
health service to the tune of £24 millions. The 
indicted firm is Hoffmann La Roche of Basle 
in Switzerland. 

It is supposed to be the world's largest phar-
maceutical manufacturers. This Hoffmann La 
Roche has two Indian subsidiaries operating 
here. They are Roche Products India and Anglo 
French Drug Company (Eastern). Both are 
located at the same address. I think Roche 
Products India is well known for their saridon 
and Seroline. Both these drugs are household I 
names. The amount of money they take out of 
the country in really enormous. There was 
recently an international seminar on technology 
transfer held inVDecember 1972 at Delhi. The 
Roche Products India submitted a paper on 
foreign technology in Indian pharmaceutical 
industry. I have tried to get this paper. But I 
could not get it. This paper, I am told, is 
reflecting upon the investment of foreign drugs 
capital in India. I believe the hon. Minister will 
take steps to enquire into this. 

Further more, the Tariff Commission, while 
engaged in fair price fixation of 18 essential 
drugs have not gone into the aspect of transfer 
price fixation on intermediates imported. Our 
Tariff Commission >s also somehow influenced 
by the export prices which the foreign multi-
nationals dictate  'o India. 

These are very serious problems. Now we 
get also tranquilised. These tranquilizers are 
the bane of American society. And these for-
eign firms have introduced tranquilizers here 
also. There also, we are told that there is lot of 
adulteration, This is a serious situation. I 
would like the hon. Minister to answer all the 
points I have raised because this is a very seri-
ous macter causing death to innocent people. 
All sections of the House are concerned and 
we shall be one with the Minister if he takes 
deterrent action, including capital punisnment, 
against the offenders. 

DR. KARAN SINGH : I entirely agree 
with the hon. Member when he says that this 
not only a very serious matter, but it is a really 
grave, national problem that we are facing. 
Unfortunately, adulteration—whether it is in 
foodstuff or drugs^is showing a steady 
upward rise. I do not know whether this is 
symbolic of the general deterioration of our 
moral and ethical standards. I am not in a 
position to say that. But it is certainly true that 
we have got to take steps of combat this evil. 
There are three types of steps. 

One is the question of legislation. At 
present the legislation is the Drugs and 
Cosmetics \c\ 
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[Dr. Ra ran Singh] passed by the 
Parliament. According to this act, the 
maximum penalty that can be given for 
adulteration is 10 years imprisonment. We are 
now amending not only the Pervention of 
Food Adulteration Act, but also this Act. I am 
not able to say at this moment as to what we 
will do. But our own mind is tending to award 
at least life imprisonment for such crimes that 
really affect the life and well being of the 
society... 

SHRI BHUPESH GUPTA (West Bengal): 
West Bengal Govurnment lias sent a Bill for 
the President's assent. 

DR. KARAN SINGH : That is being 
cleared. 

SHRI BHUPESH GUPTA : It has 
received his assent ? When ? Even last 
week... 

DR. KARAN SINGH : It is being cleared. 

SHRI LOKANATH M1SRA (Orissa) : 
How many have been sentenced to tens' years 
imprisonment '.' 

DR. KARAN SINGH : I will come to 
that. Hon. Members will be interested in what 
I am going  to   say... 

SHRI BHUPESH GUPTA : Did you say 
that assent has been given ? 

DR. KARAN SINGH : It is being cleared. 
Speaking about legislation, we have to 

increase the penalty. 
The second aspect is the administration of 

this Act and the launching of prosecutions 
under this Act. Now, I have personally 
appealed to all the Health Ministers of the 
States when they had gathered here earlier this 
month and I have personally appealed to them 
and I have also written to them to see that this 
Act is enforced properly. 

The third aspect is orgnisational. Unless 
we set up proper drug inspectorates in these 
States it will never be possible to catch these 
people. Unfortunately, in many States, the 
drug inspectorates select people who are not 
experts with regard to the drugs as a result of 
which they are not able to deal with this 
problem. 

SHRI M. P. SHUKLA (Uttar Pradesh) : 
Not honest also ? 

AN HON. MEMBER : They are corrupt.   > 

DR. KARAN SINGH : I have urged upon 
the State Governments not only to get the 
technical people for this purpose, but also to 
strengthen their organisation properly and to 
have an intelligence-cum-legal wing so that the 
whole matter can be properly dealt with. The 
present situation, Madam, I must admit, is 
very unsatisfactory. 

The fourth aspect of the problem is 
educating the public opinion in general so that 
the people do not self-prescribe and they do 
not buy drugs without looking at the expiry 
date and do not try and buy drugs which are 
sold by some shops at a cheaper price. There 
are a number of points which we have 
publicized and which the general public also 
has to keep in mind. So, it is a combination of 
legislational organisation and education on a 
national scale which alone can help us meet 
this problem and this is a serious problem that 
has arisen. Now, Madam, the honourable 
Member mentioned  about... 

SHRI HARSH DEO MALAVIYA : What 
about  imposing capital punishment. 

DR. KARAN SINGH : I have said that 
life imprisonment is being considered for this 
purpose. 

Madam, the  other question   that has been 
raised is about the    procedures of purchase. 
At present for the Delhi hospitals there is a 
high-powered    Committee under the DGS&D  
on which the Drugs   Controller and various  
other people  are   there.    And,   Madam,   
there is this question of tendering.    Here 
again it is a very ticklish question.     If you go 
only by the lowest tender,   then   sometimes 
there   is the danger of getting sub-standard 
drugs.   If   you do not go by the lowest tender 
or  do not go by tenders at all,   then one is 
always open to the charge that there is 
something in it.   What I am trying to do now 
is to review the entire question of the purchase 
of drugs for at least the  Government of India 
hospitals,   to set up a committse to see that 
while on the one hand we go by some kind of 
tendering, on the other hand there is no 
difficulty as I mentioned-   Now, some of the 
small-scale industries are able   to tender 
lower and they do not have the requisite  
quality and they do not have the requisite 
equipment as a result of which sub-standard   
drugs  come in here. 
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Now, Madam, the question with regard to 
the production of drugs in the public sector and 
the whole question of the foreign drug 
companies come, strangely enough, under the 
purview of the Ministry of Petroleum & Chemi-
cals and we in the Ministry of Health are the 
consumers. But the IDPL, which is the major 
public sector producer of drugs, and the whole 
issue of the foreign drug companies come under 
the Ministry of Petroleum & Chemicals and any 
clarifications or questions that the honourable 
Member may have can be directed to that 
Ministry. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : I would now 
call Shri Sakhlecha. 

SHRI HARSH DEO MALAVIYA : What 
about the Standard Institute of Drugs ? 

DR. KARAN SINGH : I do not quite 
understand what it means. But I can say that we 
have the Central Drugs Laboratory in Calcutta 
and that is the appellate authority under the law 
and that really is ours and we have got one drug 
laboratory in Ghaziabad also. So the technical 
facilities are there. But the only thing is that 
they must be fully utilised and we must ensure 
on a national scale that these sub-standard 
drugs do not find their way into the market. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : I would call 
Mr. Sakhlecha now. I would appeal to the 
Members to make their points briefly so that I 
can call many more Members. 

 
'To find out whether the drug units were 

maintaining the standards required of them, 
the Committee which visited parts of not only 
U.P., but also Maharashtra and Gujarat. 
reported that not a single pharmaceutical firm 
in their State was maintaining the standards 
required in respect of manufacture of 
sophisticated drugs." 
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SHRI P. K. KUNJACHEN (Kerala): The 
Minister has stated that the supplies of drugs are 

playing with the lives of the people. It is a 
question of enormous sigrtificance. He stated 
about the remedy also. We are dicussing this 
thing when 22 people have already died. This is a 
thing which is occurring year after year. It is 
increasing not only in the field of supply of 
spurious drugs but in all the fields. There is 
adulteration in foodstuffs and edible oils and this 
adulteration is increasing day by day. So, some 
serious steps must be taken by the Government to 
find out the remedy. I suggest that a high-powered 
committee must be appointed to go into the 
question very seriously and whatever can be done 
must be suggested by them. Before their report, 
something else should be done. In the field of 
preparation of these medicines, foreign firms and 
companies are operating in India and they are 
earning enormous profits.   Why can't the 
Government 
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nationalise these companies ? The Govern-
ment must consider it very seriously. The black 
marketeers and traders are also entering this 
trade of manufacturing medicines and they are 
earning enormous profits. At the same time, at 
the request of these persons, the Government 
is prepared to increase the value of the medi-
cines. This thing should be considered very 
seriously and strict   control must be enforced. 

Similarly, the giving of licences etc. for the 
manufacture of medicines should be 
controlled. Even though the Minister has 
stated that party matters must not be brought 
into the picture, I am sorry to state that 
influential persons and Ministers are exerting 
influence to get  licences  for certain persons. 

And after getting the licence, they are 
manufacturing spurious drugs and 
substandard medicines and supplying them to 
the Government. And also, for receiving these 
medicines by the Medical Department, 
influence is being exerted by these people. So, 
that must be prevented. And I want to know 
what steps the Government is going to take in 
this regard. 

Madam, my hon. friend, Mr. Malaviya has 
suggested capital punishment. The Drug 
Control Act, the Prevention of Adulteration 
Act, etc. must be amended and capital punish-
ment must be awarded to these people. The 
Minister has only considered giving life-term 
punishment. That is not enough. Capital 
punishment is needed and the Government 
must seriously think  of that. 

Madam, the drugs control administration 
must be strengthened. It must be strengthened 
in the States also. It is not the question of Uttar 
Pradesh or a particular State. It is an all-India 
affair. So serious steps must be taken for 
strengthening this administration. There also, 
when they take up certain cases, not only the 
Government but also highly placed persons 
interfere in the day-to-day administration and 
some cases are not booked, some cases are 
withdrawn, and all sorts of influences are 
exerted. And that must be stopped. The 
administration must be given free hand to book 
the culprits. Action should be taken in this 
regard also. , With these words, I conclude, 
Madam. 

DR. KARAN SINGH : Madam, with 
regard to the amendment of the Act, naturally 
it   will come here before the House and when 

9/Rajya Sabha/74—6 

we bring it, the hon. Members will have full 
opportunity to express their views with regard 
to the various provisions. 

With regard to the suggestion for a high-
powered committee, the Ministry of Petroleum 
and Chemicals have already constituted a 
Committee and several Members of Parliament 
are included in it. I think the Chairman of that 
Committee is Shri Jaishuklal Hathi, who was a 
Member of this hon. House. Among other 
things this Committee will enquire into the 
quality control measures operating in the 
country in relation to drugs. Madam, I do not 
really think it necessary to have yet another 
committee I do not rule it out. If necessary, we 
will have a committee. But what needs to be 
done is well known. What is required to do is to 
get the financial resources, to get the adminis-
trative dynamism to involve the States and do 
what is necessary rather than simply setting up 
another committee. If necessary, we will have 
it. We will not rule   it  out. 

DR. K. MATHEW KURIAN (Kerala) : 
They do not have funds. The Ministry is starved 
of resources----  

(Interruption) 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Dr. Kurian, 
you did not take my permission before you got 
up.   Please sit down. 

DR. KARAN SINGH :   May I reply .... 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY)    You need 
not reply. 

SHRI YOGENDRA SHARMA (Bihar) : 
Madam, the hon. Minister has stated that drugs 
adulteration has wide ramifications not only 
national but international also unfortunately, 50 
per cent of drugs in India are manufactured by 
foreign companies or their subsidiaries. And 
whenever the matter has been raised in this 
House that these foreign companies should be 
nationalised, the argument from the 
Government is that they are essential from the 
point of view of technical know-how. Together 
with the technical know-how we are also 
learning the techniques of adulteration from 
these foreign companies. Unfortunately, we do 
not have any agency to study them. But some 
agency in the United States by the   name of 
C.E.P.— the Council 
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fShri Yogendra Sharma] for Economic 
Priorities have—made a thorough study. This 
Agency has brought out a pamphlet entitled, "In 
Whose Hands?" In this study, it has been said 
that 16 major pharmaceutical manufacturers 
market a large number of potentially ineffective 
and harmful drugs. And the companies have 
been named in this pamphlet. Some of those 
companies have their subsidiaries here and their 
products, we use. 

What are the manufactures of these comp-
anies ? Madam, there is one company, called 
Abbot Laboratories. In 38 cases the drugs of 
Abbot Laboratories were found to be sub-
s'andard and this company was made to recall 
those drugs. There were 38 recalls in seven 
years. But, this study says that this is an under-
statement as it is stated that in 1971 there was a 
recall of 93 different products. While another 
involved recall of 25 different products. This is 
about one manufacture company only. Madam, 
there is another company called Pfizer. This is 
an American company. There are so many 
companies— 16 companies. Then, it has been 
said that 15 per cent of all drugs were found to 
be not useful, ineffective and also adulterated. 
Now, these drugs we daily use in our country. 
Unfortunately, there is no study. Only this 
Kanpur thing has exposed the whole matter. 
We do not know how many thousands and 
lakhs people are dying and falling victims to 
slow death because of the use of these drugs. So, 
my request and my suggestion is that in the 
name of latest technique and know-how do not 
import also the technique of adulteration which 
our Indian manufacturers are learning. 

Madam, one of the ways of preventing this 
import is that these foreign companies should 
be nationalised. Secondly, a suggestion has 
been made that a high power national com-
mission should be set up to study these things 
and   suggest  remedial   measures. 

DR. KARAN SINGH : Madam, both these 
are suggestions for action. I would only say 
that adulteration is highly nefarious. It does not 
matter who does it—whether it is the foreign 
company or the Indian company. Adulteration 
is a criminal act and wherever it is found it 
should   be   treated as   such. 

SHRI YOGENDRA SHARMA : Together 
with the know-how, they are also learning the 
technique of adulteration. 

DR. KARAN SINGH : Whether they are 
learning or not is a matter on which I would 
not hazard an opinion. 

This particular study has not come to my 
notice. I will go through it. If you give me the 
reference, I will get it. 

But, this question of drug manufacturing in 
the public sector, in the national sector and 
fore;gn drug manufacturing is something which 
is, as I have stated before, being handled by the 
Ministry of Petroleum and Chemicals. Many 
factors have got to be kept in mind before a 
decision  on this  is taken. 

In the limited context I would only say that 
all these companies, whether Indian or foreign, 
must maintain certain standards and if they do 
not maintain those standards action has got to 
be taken against them regardless of who 
manufactures them. 
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DR. KARAN SINGH :   I will be bringing an 

amendment to the prevention of Adultera- 

SHRI BHUPESH GUPTA : I would request 
the hon. Minister to circulate the West Bengal 
Bill against adulteration which is under your 
consideration so that people will know 
something. They have provided for transpor-
tation for life. 
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shall be puuishable with imprisonment for a 
term which shall not be less than one year but 
which may extend to ten years and shall also be 
liable to fine :" 

SHRI B. S. SHEKHAWAT : 

"Provided that the Cour ' may, for any 
special reasons to  be recorded   in  writing, 
impose a sentence of imprisonment of   less 
than one year ;" 
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THE VICE-CHAIRMAN (SHRTMATI 
PURABI MUKHOPADHYAY): No, you are 
going off the point. Now, Mr. Advani, special 
mention. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Raj-narain 
and other Members, if you have any information 
about anything, you can just hand it over to the 
Minister. It wil) help him in investigation. It is 
no use going on repeating it here. 
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REFERENCE TO NEWSPAPER 
REPORTS ABOUT NEXTPRESIDENTIAL 

ELECTION 
SHRI LAL K. ADVANI (Delhi): Madam, i 

w mid like to draw the attention of the House to 
a serious constitutional predicament that has 
wiser! lately. This morning's newspapers 
mmtioned that the Presidential election will be 
held as per schedule in  August.  A few days 

back it was reported in the press that the Presi-
dential elections are likely to be postponed and 
the present incumbent  may be  given an 
exten-tion of one year.   I think that both the 
reports raise serious  questions.   I am of the 
view that the Presidential   election, if  it   is   
postponed, would   be violation   of a   specific 
mandatory provision of the Constitution. And 
at the same time I am of the view that if   the 
Presidential election—as it is   reported in 
today's   press— is going to be   held as per 
schedule in August even   though   the    
Gujarat    Assembly   may not be in   existence 
by then, that   would be even a more  serious 
violation of   the Constitution.   Both ways  the 
Constitution would   be violated.   My view is 
that   this is a matter in which the Government 
should not allow   the press to speculate; this is 
a matter in which the Government    should    
take   Parliament    into confidence  as to what   
its own  th'nking is. I wish the Law Minister 
were here to tell the House.   Even now I hope 
the Minister of Parliamentary Affairs will 
convey to the  Law Minister this view of ours 
and  make him come to the House and explain  
the position.   The relevant provisions of the 
Constitution are well known: Articles 54, 55 
and 56 which deal with the election of the  
President.   I feel that  there is no scope for 
election of the President if the electoral college 
which >s entitled to  elect the President is not  
complete, and if the  Gujarat Assembly 
elections   are   not held, the electoral college 
is incomplete.   And if the   President of India 
is elected in August w'thout the Gujarat 
Assembly havingbeendulyconstituted.it wil 
mean thatthe people of Gujarat will be denied 
the opportunity of having their voice in the 
election of the President and, therefore the 
election would be held as   invalid    
subsequently.   This  is   my   fear. After all the 
electoral college has been allotted votes of 
different value according to the strength. Last 
time I recall  that Mr. Giri, when  he was 
elected   the President, had a margin of about 
14,650 votes or that was  the value of the votes 
with which he had won.   And the Assembly of 
Gujarat by itself Ins an electoral value of more 
than ,?0,000 units.   So, it would be improper 
and it would be a breach of article 54(b) of the 
Constitution   if   Presidential  election   is held 
without Gujarat   Assembly   participating in it 
Article 54 says : 

The President shall be elected by the 
members of an electoral college consisting 
of— 

(a) the eUcted   members  of both 
Houses of Parliament ;   and 


